OFFENCES BY CONVICTS ACT 1845
ACT No. XVIII. OF 1845
(Rep., by Act 17 of 1862)
[23rd August, 1845.]
Passed by the Governor General of India in Council on the 23" of August, 1845.

AN Act the punishment of offences committed by Convicts sentenced to
imprisonment for life.

Whereas it is expedient that offences committed by Convicts sentenced to
imprisonment for life, should be punished with greater severity than such offences
are punished with in other cases:

l. It is hereby enacted, that within the Territories subject to the Government of
the East India Company, except within the local limits of the jurisdiction of the
Supreme Courts, and except within the Settlements in the Straits of Malacca, any
Convict sentenced to imprisonment for life, or to transportation for life who does
any act with the intention of thereby causing, or with the knowledge, that he or she
is likely thereby to cause the death of any person, shall, upon conviction thereof,
before the Sessions Court, subject to confirmation by the Sudder Court, be punished
with death, or with transportation for life, or with Corporal punishment not
exceeding thirty-nine stripes, whether such Convict does or does not by such act
cause the death of any person.

I1. And it is hereby enacted, that any such Convict as aforesaid who commits any
offence whatever other that the offences mentioned in the preceding Section, or who
Is guilty of violent or disorderly conduct after having been punished by the order of
the Superintendent of the Jail, in which he or she is confined, shall, upon conviction
thereof, before the Sessions Court subject, if the Sentence be transportation for life,
to confirmation by the Sudder Court, be punished with transportation for life, or with
corporal punishment not exceeding thirty-nine stripes.




